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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

AT PUNE 

ORIGINAL APPLICATION NO. 201 OF 2023 (WZ) 

Charan Bhatt             … Applicant

       Versus 

Wetland Divison, MoEF & CC & Ors         … Respondents

REPLY ON BEHALF OF 
RESPONDENT NO.18  TO THE 
REPORT DATED 22.10.2024 

MAY IT PLEASE THE HON’BLE TRIBUNAL 

THE RESPONDENT NO.  18 MOST RESPECTFULLY SUBMITS 
THAT :-           

1. The present Reply is being filed on behalf of this Respondent to

the report filed dated 22th October 2024. The Applicant reserves

its right to file a detailed reply at a later stage if required.

2. The Respondent submits that this Hon’ble Tribunal vide its order

dated 15th January 2024 constituted a Joint Committee

constituting one member each of the Member Secretary, State

Wetland Authority, the District Collector, Palghar, Member

Secretary, State Wetland Conservation Committee, Additional

Principal Chief Conservator of Forests and Maharashtra Coastal

Zone Management Authority (MCZMA).
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3. The Joint Committee visited the sites on 4th April 2024, but there

was no prior notice given to this Respondent nor served with

copy of the Application.

4. The Respondent submits that as per the provisions of the Section

19 of National Green Tribunal Act, 2010- The Respondent

should have been served the application and duly heard in the

matter before issuance of any such order by the Hon’ble

Tribunal.

5. The Respondent further submits that the Joint Committee

conducted site visit on 4th April 2024. The Joint Committee did

not make any communication to the Respondent to be present

while conducting the site visit. This is a gross violation of

principle of Natural Justice. This Respondent was denied fair

chance of making him heard or represent himself before the Joint

Committee. As per Joint Committee Report dated 22.10.2024

(Page No. 460 and 461 of Paper Book) it can be clearly depicted

that this Respondent was not present while conducting the site

visit.

6. In this report ( Page No. 444 and 475 of Paper Book), Although the

Joint Committee has not recommended any action to be taken

against this Respondent, the MPCB (Respondent No.7) goes beyond

that and issued a closure order dated 19th December 2024 to this

Respondent. The Respondent No.7 without any prior notice or

opportunity of being heard issued the said notice. Copy of the order

of closure dated 19th December 2024 is annexed hereto and marked

as ANNEXURE – R-1.
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7. The Hon’ble High Court of Bombay vide order dated 12th April 2022  

in Writ Petition No. 4365 of 2022 and 303 of 2018 has taken a 

decision directing Vasai Virar City Municipal Corporation to grant 

the permission in village Sasunavghar since the same is not wetland 

as earmarked in the said brief document prepared by Collector 

Palghar . ( Page No. 447 of Paper Book) 

8. The Respondent No.7 has not verified that the land at Sasunavghar 

is a wetland or not. The Respondent submits that various 

development permissions have been granted to it and that it is not a 

wetland. Even the Respondent No.7 has granted the Consent to 

Operate to the Respondent and thus passing of the order is a breach 

of principles of natural justice.  

9. The Collector of Palghar District in the brief document prepared by 

them has stated that Survey No. 105 of village Sasunavghar is not 

earmarked as Wetland and not earmarked as wetland in Geotagged 

information. (Page No. 447 of Paper Book). 

10.  The Respondent submits that the Deputy Director of Town Planning 

Department, Vasai Virar City Municipal Corporation in its letter to 

the Director of Environment & CC Department, Government of 

Maharashtra has stated that they have granted permission to the 

Respondent having his plant at Survey No.105. ( Page No. 473 of 

Paper Book) 

11. It is further submitted by this Respondent that the present 

Respondent has valid permissions or consents to conduct, 

manage or run the operations of the activities (business) of this 

Respondent, and the Respondent No.7 without application of its 
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mind has proceeded to issue the closure direction to this 

Respondent. 

12. The Respondent submits that the Respondent has executed Leave

and Licence Agreement in respect of the lands bearing New Survey

No.104, Village Sasunavghar, Taluka Vasai, District Palghar. The

Respondent has also received Consent to Operate for operating

Ready Mix Concrete (RMC) plant dated 25th November 2022 from

the Respondent No.7, which is valid till 31st August 2027. Copies of

the Consent to Operate dated 31st August 2027 are annexed hereto

and marked as ANNEXURE – R-2 colly.

13. The Respondent to its shock and surprise upon receipt of the order

addressed a detailed reply to the Respondent No.7 on 7th January

2025. Copy of the reply dated 7th January 2025 is annexed hereto

and marked as ANNEXURE – R-3.

14. The Respondent is being stopped from conducting business, despite

having all permissions which is making their life miserable, as some

workers are daily wagers, and it becomes impossible for them to

maintain the family. The Respondent are entitled to conduct its

business and guaranteed their right under Article 19(1) (g) of the

Constitution of India. Hence, it is prayed to this Tribunal that the

present application be allowed.

15. The Respondent submits that in the matter of Deepak Nitrite Ltd

Vs State of Gujarat and Others (Civil Appeals No. 1521 of 2001 

with Nos. 1522-28 of 2001), the Hon’ble Supreme Court of India 

has held that ‘Compensation/damages can be awarded under, 

only if damage has been caused to the environment by the person 

concerned, to say that mere violation of the law in not observing 
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the norms would result in damage/degradation of environment is 

not correct. There must be a finding that such damage has in fact 

resulted.’ The Respondent further submits that the Joint 

Committee report nowhere observes that the Respondent is 

polluting the environment and action shall be taken against the 

Respondent. The Hon’ble Tribunal has also not passed any 

direction against the Respondent. 

16. The Respondent states that this Respondent be discharged from

the present proceedings against this Respondent as the

Respondent has all valid permissions obtained from statutory

bodies.

17. The Respondent No.7, therefore, prays that the Respondent No.7

be discharged from the proceedings, the MPCB be directed to

consider revocation of closure. The Hon’ble Tribunal has ample

powers to pass such directions under Rule 24 of the NGT

Practice and Procedure Rules, 2011.

Date:  18/06/2025 

Pune 

Advocate for Respondent No.18 
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BUCON 
READYM

IX 
LLP PLANT 

ADDRESS: 

SURVEY 

NO. 

105/4 
&

 

106/3, 

MUMBAI-AHAMDABAD 

HIGHW
AY 

NO.-8, 

SASUNAVGHAR, 

NAIGAON 

EAST, 

TAL-VASAI, 

DIST-PALGHAR 
- 401208. 

CO
N

TA
CT:99203 

74769-7 

90295 

35659 

EM
AIL 

: BUCONREADYM
IXLLP@

GM
AIL.COM

 

BUCON 

Date 
:-07/01/2025 

TO. The 
H

on'ble 
M

aharashtra 

Pollution 

Control 

Board 

(M
PCB), 

K
alpataru 

Point, 3rd 
and 

4th 

Floor, 

Opp. 

PVR 

Cinema, 

Sion 

Circle, M
umbai400022. 

Subject:-

Request 
for 

Intervention 

Regarding 

Unjust 

Closure 

Notice 

Issued 
to 
Our 

Factory 
by 

MPCB Thane 

Qffice 

wide 

Notice 
No 

MPCB/ROT/CD/2412190004 
dated:-

19-12-2024. Respected 
Sir/ 
M

adam, We, 

Bucon 

Readymix 
LLP, 

located 
at Survey 
No 

105/4 
&

 

106/3, 

Mumba-Ahmedabad 

Highway 
no 
8, vllage Sasuvnaghar, 

Naigaon, 
Tal: 

Vasai 
Dist: 

Palghar 

-401208 
are 

writing 
this 

letter 
to 

seek 
your 

kind 

intervention 

regarding 
the 

closure 

notice 

issued 
to 
our 

factory 
by 
the 

MPCB 

Thane 

Office. 
We 

would 
like 
to 

bring 
to 

your 

attention 
that 
our 

factory 
has 

always 

complied 
with 
the 

norms 
and 

requlations 
set 

forth 
by 
the 

Maharashtra 

receiveda 

closure 

notice 

which 
we 

believe 
has 

been 

issued 

without 

proper 

investigation 
and 

consideration 
of Pollution 

Control 

Board 

(MPCB). 

Despite 
our 

adherence 
to 

legal 
and 

environmental 

quidelines, 
we 

have 

facts. 

Furthermore, 
in 

Closure 

notice 
5 

major 

points 

have 

been 

flagged 
as major 

concerned 

which 
are 
as follows: 
-

1. Your 

Plant 

loOcated 
is in 
the 

stretch 
of 

Costal 

W
etland 

Natural-Hntertidal 

M
udflat 

as per 

wetland 
atlas 

referred 
by 

Joint 

committee. 

2. Kachha 
pit 

provided 
asa 

sedimentation 
tank, 

slurry 

debris 
is 

observed 
in the 

plant 

premises 

which leads 
to 

dust 

emission. 

You 

have 
not 

provided 

adequate 

capacity. 
of water 

sprinkling 

arrangement 
at storage 
area. 

5. You 

have 
not 

applied 
for 

amendment 
of consent 

from 

conversion 
of Green 
to 

Orange 

category. 

You 

have 
not 

submitted 

bank 

guarantee 
as per 

restart 

direction. 

3. 4. 
Plant 

Location 
is in the 

stretch 
of costal 

W
etlan+ 

Naturakntertidal 

Mudfiat 
as 
per 

wetland 
atlas 

referred 
by 

Joint 
committee 

A. Point 
No. 
1 

It is 

respectfully 

submitted 
that 
the 

land 

where 
our 

unit 
is situated 
has 

been 

classified 
as paddy 

land 
for 

several decades. 
A

 

few
 

years 

ago, 

2018, 
this 

land 
was 

duly 

converted 
to 

non-agricultural 
(N.A.) 
land 
by 
the 

competent 

authority. 
According 
to 

Section 
2(G) 
of the 

Wetland 

(Prevention 
and 

Conservation) 
Rules, 

2017, 

paddy 
land 
is 

specifically 

excluded 
from

 
the 

definition 
of wetlands. 

Our 

Plant 
not 

located 
at Wetland 

Area 
at all. 

Kachha 
pit 

provided 
as a 

sedimentation 
tank, 

slury 

debris 
is 

observed 
in the 

plant 

premises 

which 

leads 
to 
dust 

emission. 
B. 

Point 
No 
2 

Equipment 
had 

developed 
and 

implemented 
the 

concrete 

recycling 
plant 
to 

recycle 
of waste 
or rejected concrete 

in 
to 

Aggregate, 
Sand 
and 

cement 

slurry 

water. 

We 

have 

obtaining 
the 

equipment 

which 

reduces 
the 

slurry 

debris 
to 
the 

minimal. 

Page 
No1 Opp. 

Cine 

Planet. 
Sion 

(East). Mumbai 
- 400 

022. 

Kalpataru 
Point, 
2nd 

Floor, 
Sion 

Circle, 

Maharashtra 

Pollution 

Control 
Board 

Website 
: www.mpcb.gov.in 

- Tel. 

24010437 
/ 

24020781. 

Chairm
an 

Sir 

ANNEXURE-R-3
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BUCON 
READYM

IX 
LLP PLANT 

ADDRESS: 

SURVEY 

NO. 

105/4 
&

 

106/3, 

M
U

M
BA

I-A
H

A
M

D
A

BA
D

 

HIGHW
AY EM

A
IL: 

BU
CO

N
REA

D
Y

M
IX

LLP@
G

M
A

IL.CO
M

 

jCO
N

 Equipm
ent 

Benefits 

1. The 

concrete 
is 

cleaned 
in The 

reverse 

flow
 

principle. 

Concept 

2. 
3. M

ixed 

gravel 

with 
a grain 

size 

greater 

than 
0.2 

m
m

 
is 

extracted 

from
 

th
e 

w
ashing 

drum
 

via 

the 

vibrating 
sieve 
chute. 

The 

w
aste 

w
ater 

contains 

concrete 

4. 

The 

slurry 

w
ater 

is processed 
in

 

three 

tank 

sedim
entation 

tank 

system
 

to
 

get 

clear 

w
ater. 

5. H
igh 

density 

water 

will 
get 

settled 
in 
1st 
&

 

2nd 

tank 

respectively 

which 

has 
to

 
be 

cleaned 

w
hen 

need 

to
 

be 
cleared. 

6. 

Equipm
ent 

instals 
at 

suitable 

location 

near 

the 

drainage 

point 

w
here 

gypsum
 

sedim
ent 

tends 
to 

accum
ulate. 

Tank 
is securely 

placed 

and 

level. Furtherm
ore, 

E
quipm

ent 

will 

im
m

ensely 

reduce 
the 

dust 

em
ission. 

C. Point 

N
o 

3 Y
ou 

have 
not 

provided 

adequate 

capacity 
of water 

sprinkling 

arrangem
ent 

at storage 

area. W
e 

have 

shared 

Photographs 
of plant. 

Each 

Side 
of Plant 

and 

including 

storage 

area 

to
tal-

55 

sprinklers 

has been 

installed. 

H
igh 

quality 

sprinklers 

and 

W
ater 

m
eter 

i.e. 

used 
to

 

m
easure 

th
e 

volum
e 

of 

w
ater 

delivered. 
It is necessary 

to
 

operate 

D. Point 
No 
4 You 

have 
not 

subm
itted 

bank 

quarantee 
as per 

restart 

direction. 

W
e 

have 

Presented 

Bank 

G
uarantee 

to
 

M
PCB. 

D
ocum

ents 

Subm
itted 

to
 

M
PCB 

Portal A
cknow

ledge 

Details 
are 
as 

BG 

UAN 

N
um

ber-

M
PCB-BG

-0000085545 

BG 

Subm
ission 

Date 
- 02-01-2025 

Consent 
No-
M

PCB-CO
N

SEN
T-0000151294 

Consent 
Date-
20-10-2020 

Consent 

Validity 

Date 
- 31-08-2027 

BG 
No-
0016424IPG

O
21033 

BG 
A

m
ount-

100000. 
Point 
N

o5 

E. Y
ouhave 

not 

applied 
for 

am
endm

ent 
of consent 

from
 

C
onversion 

of 

G
reen 

to 

O
range 

cateqory. 

Our 

Plant's 

land 

has 

been 

classified 
as paddy 

land 
for 

several 

decades. 
In 

fact, 
our 

land 

has 

been 

was 

subsequently 

converted 
to

 

N
on-A

gricultural 

(NA) 
in

 

2018 

status 
by 
the 

com
petent 

authority. 
It is com

es 
in 

green 

Z
one 

and 
we 

have 

requested 

and 

share 
the 

docum
ents 

to 

authorities 
to

 

convert 
it to 

O
range 

Z
one 

Category. 

We, 

B
ucon 

Readym
ix 

LLP, 
are 

follow
ing 

and 

com
plying 

with 
the 

regulations 
of M

PCB 

and 
we 

have 

kept 
Air 

Pollution 

m
easuring 

equipm
ent 

which 
we 

utilize 
to

 

m
easure 

pollution 

and 

take 

action 

im
m

ediately 
if, there 
has 

been 
changes. 

BfaHRGymix 
LLP 

Thanking 
You 

Authorlsed 
Sgnatory] 

P
age 

N
o 

2 

NO.-8, 

SA
SU

N
A

V
G

H
A

R, 

NAIGAON 

EAST, 

TAL-VASAI, 

D
IST-PA

LG
H

A
R 

- 401208. 

C
O

N
TA

C
T: 

99203 

74769 
/ 90295 

35659 

the 

w
ashing 

drum
 

using 
the 

reverse 

flow
 

principle. 

(spirals 

connected 

directly 
to 

th
e 

drum
) 

guarantees 
the 

least 

possible 
wear. 

particles 

w
itha 

qrain 

size 

sm
aller 

than 

0.2 

m
m

. 

the 

system
 

in order 
to supply 
the 

required 

quantity 
of water. 

follow
s 
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